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BEFORE THE HON'BLE NATIONAL GREEN TRIBUNAL
SOUTHERN BENCH, CHENNAI

O.A. No.112 of 2023

In the matter of

M.Narasimha Rao

... Applicant
Versus
Member Secretary,
Telangana State Pollution Control Board
& 4 Others ... Respondents

Counter to Additional Reply of the 4" Respondent dated 02.12.2023
Filed by the 5" Respondent

[, Subhanarayan Muduli, son of Surendranath Muduli, aged about

31 years and having office at 6-3-553, Unit No. E3 & E4, 4 Floor, Quena
Square, Off: Taj Deccan Road, Erramanzil, Hyderabad, Telangana — 500
082, now temporarily come down to Chennai, do hereby solemnly affirm

and sincerely state as follows:

1. | am working as the Company Secretary in the 5" Respondent
Company and | am well acquainted with the facts and circumstances of
the case both personally and as disclosed from records. | am duly.

authorized to file the present counter to Additional Reply of the 4"

For Anjani Portlarid Cement Limited
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2,

Respondent. | pray this Hon’ble Court to treat my counter affidavit dated

29.02.2024 as part and parcel of this affidavit.

2. | submit that the contentions stated in the Additional Reply of the
4™ Respondent dated 02.12.2023 are denied. The data collected from
the Online Continuous Emission & Effluent Monitoring System
(OCEMS) are real time data and the same cannot be fudged or
manipulated. It is averred that the data connected to the CPCB portal
for the period of October 01, 2023 to November 17, 2023 in respect of
data for (Sulphur di oxide) SO2 & (Nitrogen di oxide) NOx from Stack |
2 KILN2_RABH_RAW MILL is not available since 18" May 2022. The
reason for the unavailability of the said data for the relevant period was
on account of software glitch and the same was not noticed at the end
of the Technology provider. It is purely a communication gap and not to

be treated as a failure on the part of the project proponent.

3. The data collected by Online Continuous Emission and Effluent
Monitoring System are real time data, which are transferred from the
OCEMS directly to State Pollution Control Board and Central Pollﬁtion
Control Board, the Technology Provider acts only as a medium to see
the real data reaches the respective Pollution Control Board properly.

In the eventuality of any error in receiving data, update in software or

For Anjani Portland Cement Limited
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any ofher technical issue in the data réaching the portal of both the
CPCB and the State Pollution Board, the same upon proper intimation
to the project proponent, will seek the help of the Technology provider
td rectify the error. In. fact, the project proponent also takes the real time
data of the pollution levels only from the CPCB or State Pollution Control
Board website. While accessing the website, if the project proponent
happens to notice any missed data or data not reaching the CPCB or
State Pollution Control Board Portal, immediately the project proponent
officers raise tickets of concern and bring the issue to the notice of the
respective technology provider. It is imperative to state here that for
CPCB and for Telangana State Pollution Control Board there are distinct
technology providers to oversee any software glitch in the real time data
collected in Online Continuous Emission and Effluent Monitoring
System being transferred properly to the respective Pollution Control

Boards.

4. | submit that the real time data collected in the OCEMS installed
within our factory premise directly sent to the Central Pollution Control
Board through our previous technology provider M/s. Yokogawa Limited.
Thereafter, on account of the deficient service provided by previous
technology provider, the project proponent opted to migrate to a different
technology provider M/s. Glens Technologies Pvt Ltd and entrusted with

% e

For Anjani Portland Cement Limited
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them to clear the technical glitch and also to update the software from
time to time in order to see that there is no delay in reaching of the real
time data to the Central Pollution Control Board. It was only during this
transition périod, the data collected in the Real time Monitoring Sysfem
were missed out especially (Sulphur di oxide) SO2 & (Nitrogen di oxide)
NOx from Stack 2_KILN2_RABH_RAW MILL. All other Real time Data’s
which were missed out for the relevant periods were properly sent to
CPCB based on the tickets raised by the project proponent. | further
submit that the same was aftributable to certain server related issues
and upon coming to know of the same, this Respondent immediately
raised tickets (complaints) with their Technology provider M/s. Glens
Technologies. The raised tickets along with communications is annexed
herewith as Annexure — A.

5.  Thereafter the said issue was resolved during December 2023
and from then on there is seamless data transfer to the CPCB server
and the same is reflected in their portal. The real time data which the
CPCB claimed to be missing, has been collated and transferred to
CPCB RTDMS server through the other Technology Provider deputed
for the State Pollution Control Board viz., M/s. Knowledge Lens — A
Rockwell Automation Company, after the CPCB intimated the same in

their Additional Reply. The screen shot from the CPCB RTDMS server

For Anjani Portland Cement Limited

Page No.4 «6 . W/ )

No. of Corrections - Company Secretary

+5& NNBGMO




reflecting the data (which was not transmitted éarlier due to tecﬁnical
issues) is annexed herewith as Annexure B. The email dated
21.03.2024 issued by this Respondent to the Regional Office of CPCB
hotifying them about the resolving of issues raised before this Hon'ble

Tribunal is annexed herewith as Annexure C.

6. It is apposite to mention here that the said data [which due to
servef issues, not transmitted to CPCB] was parallelly being transmitted
to the Telangana State Pollution Control Board through a different
technology provider. In fact, there was no issue with respect to the State
Pollution Control Board, as the Technology Provider monitoring that
particular line has been properly keeping track and maintaining the
system. Due to deficient service provided on the part-of the previous -
Technology provider, the Project Proponent has to face unnecessary
remarks. At the cost of repetition, | reiterate that non-receipt of real time
data from Online Continuous Emission and Effluent Monitoring System
installed in our facility to the CPCB Portal is only due to the above

mentioned bona-fide reasons.

3 With regard to the averment that particulate matter connected to
Stack_1_70TPH COAL_ FIRED_BOILER had exceeded 1 to 8

occasions out of 96 readings in a day and the exceeded PM value

Pellgg™ For Anjani Portland Cement Limited
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ranges from 30.1 to 30.9 mg/Nm3 against the prescribed standard 30
mg/Nm3; This answering Respondent submits that as per the Renewal
of consent to operate order dated 6.11.2021 issued to this Respondent
by the Telangana State Pollution Control Board for Coal Fired Captive
power plant, the applicable emission standard for PM is 50 mg/Nm3.
Therefore, the Particulate Matter has not exceeded the permissible
limits and the same is well within the parameters prescribed under the
Consent order. This Respondent has brought the same to the notice of
CPCB and the said communication is attached as Annexure- D. The
consent & HWA Order issued by the Telangana State Pollution Control

Board along with applicable standards is attached as Annexure - E.

8. | submit that after the applicable emission standard was brought
to the notice of the CPCB, they have made changes to their server to
reflect the correct emission standard for PM. The screen shot of
reflecting the correct standard (50 mg/nm3) in the CPCB server is

annexed as Annexure — F.

9. In response to PM value exceeding on two occasions in the
Stack_5_Cooler1 on 05.11.2023, | humbly submit that as per real time
data both in TSPCB server & CPCB RTDMS server, this Respondent’s

Plant in which Stack_5 Cooler1 was under shutdown on the said date.

For Anjani Portland Cement Limited
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Therefore, no exceedance was noted in respect of Stack_5_Cooler1 on

5.11.2023 and the Screen shot from CPCB server is attached as

Annexure -G.

10. In fact this Respondent has no control to switch off the CEMS
installed within its factory premise. In response to the delay alerts which
were generated in RTDMS server, | submit that the same was due to
duplicate parameters which were not removed during migration of TPDS
server (7 Stacks = Stack 7 Cement Mill-1, Stack _9 Cement Mill-3,
Stack_6 Coal Mill-2, Stack_3 Cooler 1 ESP, Stack_4 Cooler 2 ESP,
stack 1 Kiln 1 RABH, Stack 2 Kiln 2 Raw Mill RABH). | further submit
that now this Respondent has removed all duplicate parameters at

RTDMS portal.-

It is therefore most humbly prayed that this Hon'ble Tribunal may be
pleased to take on record and consideration the additional counter

affidavit and dismiss the application as devoid of merits.
For Anjani Portland Cement Limited

- Medely -
Solemnly affirmed at Chennai Company Secretary
on this the 12" day of April 2024 BEFORE ME,
and signed his name in :
my presence.
ADVOCATE - CHENNAI
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Annexure-A
Details of Tickets raised for few parameters data not uploading in server
DATE TICKET NO. ISSUE
02-Apr-23 | SL54633 Data Not Upload
13-Jun-23 | SL57314 Data Not Upload
25-Sep-23 | SL61357 Data Not Upload
20-Oct-23 | SL62510 Data Not Upload
14-Nov-23 | SL63512 Data Not Upload
23-Nov-23 | SL63747 Data Not Upload
07-Dec-23 | SL64567 Data Not Upload
11-Dec-23 | SL64770 Data Logger problem
16-Dec-23 | SL64989 Problem Resolved
@ Zimbra: Supportlens:Ticket Created: $L54633 - Google Chrome — x
25 mail.anjanicement.com/public/launchNewWindow.jsp?skin=harmony&localeld=en_US&full=18childld=6 @
k Sup;;.ortl:;l;ls:T;cket (:Ilj;ated: SL54633 — 2 april, 20231214

@ From: [ “Supportlens” <alert@glensserver.com>

To: [ APCLD | [ “g.chiranjeevi® <g.chiranjeevi@anjanicement.com> | [ glenssuppart@knowledgelens.com
Hi,
A Support Lens ticket has been raised on behalf of you
Thank you so much for reaching out! We've received your service request, and we just want to let you know that we'll be working on it. You'll hear back from us soon.

TicketNo: 5154633

Title: Data Not Uploading-

Issue Category: Data Not Uploading

Industry name: Others

Description: Our PC network is ok but Data not uploading
Due Date: 2023-03-29 15:42:19

Add comment regarding ticket, simply by replying to this mail or compose new message with subject "#ticketnumber(#SL101)'-'# is mandatory’.
Please use the ticket number for all the future communication.

Note: To Get Supportlens Mail Service Features Details
Please Mail to alert@glensserver.com with Subject: #Supportlens_Help

Contact Us: Call our IVR assistance at 7291000123 and choose option 2 to reach our team in case of any issues.

Generated by Supportlens
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@ Zimbra: SuppartLans Tickst Crested: SLS7314 - Google Chrome

23 mail.anjanicement.com/public/launchNewWindow.jsp?skin=harmeny&localeld=en_US&full=1&childid=7

Close Reply Reply to All Forward De - M Actions
Supportlens:Ticket Created: SL57314 13 June, 2023 10:31
@ From: ("Supportlens” <alert@glensserver.com> |
To \@ ) ("g.chiranjeevi® <g.chiranjeevi@anjanicement.com> | ( glenssuppart@kno om )

Hi,

A Support Lens ticket has been raised on behalf of you.

Thank you so much for reaching out! We've received your service request, and we just want to let you know that we'll be working on it. You'll hear back from us soon.

TicketNo: SL57314

Title: Device Configuration/Updation-Parameter Configuration

Issue Category: Device Configuration/Updation

Industry name: Others

Description: data uploading but some values shows NA, check the configuration
Due Date: 2023-05-27 17:58:22

Add comment regarding ticket, simply by replying to this mail or compose new message with subject "#ticketnumber(#SL101)-'# is mandatory’.
Please use the ticket number for all the future communication.

Note: To Get SupportLens Mail Service Features Details
Please Mail to alert@glensserver.com with Subject: #SupportLens_Help

Contact Us: Call our IVR assistance at 7291000123 and choose option 2 to reach our team in case of any issues.

Generated by SupportLens

H £ Type here to search of i@*t

@ Zimbra: SupportLens Ticket Crested: SL61357 - Google Chrome

25 mail.anjanicement.com/public/launchNewWindow.jsp?skin=harmeny&localeld=en_US&full=18childld=9

Close Reply Reply to All Forward

v v Actions ¥

71 ENG

Supportlens:Ticket Created: SL61357
@ From: (“SupportLens” <alert@glensserver.com> |

To: (APCLD ) (*g.chiranjeevi <g.chiranjeevi@anjanicement.com> | ( “m.durgaprasad” <m.durgaprasad@anjanicement.com> | ( glenssupport@knowledgelens.com

Hi,
A Support Lens ticket has been raised on behalf of you
Thank you so much for reaching out! We've received your service request, and we just want to let you know that we'll be working on it. You'll hear back from us soon.

TicketNo: SL61357

Title: Datalogger Connectivity-Data_Upload_Issues

Issue Category: Datalogger Connectivity

Industry name: Others

Description: mA signal and network are ok, but data not uploading
Due Date: 2023-09-27 17:14:22

Add comment regarding ticket, simply by replying to this mail or compose new message with subject "#ticketnumber(#SL101)'-'# is mandatory’.
Please use the ticket number for all the future communication.

Note: To Get Supportlens Mail Service Features Details
Please Mail to alert@glensserver.com with Subject: #SupportLens_Help

Contact Us: Call our IVR assistance at 7291000123 and choose option 1 to reach our team in case of any issues.

25 September, 2023 17:26

Generated by SupportLens
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@ Zimbra: SupportLans Tickst Crested: SL62510 - Google Chrome -

23 mail.anjanicement.com/public/launchNewWindow.jsp?skin=harmany&localeld=en_US&full=1&childld=10

Close Reply Reply to All Forward De - M Actions
SupportLens:Ticket Created: SL62510 20 October, 2023 08:21
@ From: ("Supportlens” <alert@glensserver.com> |
To: (APCLD ) ("g.chiranjeevi” <g.chiranjeevi@anjanicement.com> | [ glenssuppart@kno om )
Hi,

A Support Lens ticket has been raised on behalf of you.
Thank you so much for reaching out! We've received your service request, and we just want to let you know that we'll be working on it. You'll hear back from us soon.

TicketNo: 5162510

Title: Data Not Uploading-PC

Issue Category: Data Not Uploading

Industry name: Others

Description: Sir data not uploading, data values shows NA
Due Date: 2023-10-22 08:07:41

Add comment regarding ticket, simply by replying to this mail or compose new message with subject "#ticketnumber(#SL101)-'# is mandatory’.
Please use the ticket number for all the future communication.

Note: To Get SupportLens Mail Service Features Details
Please Mail to alert@glensserver.com with Subject: #SupportLens_Help

Contact Us: Call our IVR assistance at 7291000123 and choose option 1 to reach our team in case of any issues.

Generated by SupportLens

H £ Type here to search of i@*t

@ Zimbra: SupportLensTicket Crested: 5L63512 - Google Chrome =
23 mail.anjanicement.com/public/launchNewWindow.jsp?skin=harmony&localeld=en_US&full=18childld=11 @
Close Reply Reply to All Forward Delete - v Actions ¥
SupportLens:Ticket Created: SL63512 14 November, 2023 08:37
@ From: (“SupportLens” <alert@glensserver.com> |
Te: ((APCLD | [ "g.chiranjeevi” <g.chiranjeevi@anjanicement.com: ) ( glenssupport@kno om )
Hi,

A Support Lens ticket has been raised on behalf of you
Thank you so much for reaching out! We've received your service request, and we just want to let you know that we'll be working on it. You'll hear back from us soon.

TicketNo: SL63512

Title: Data Mismatch-

Issue Category: Data Mismatch

Industry name: Others

Description: Sir, data uploading but values mismatch to our mA signal
Due Date: 2023-11-16 08:22:14

Add comment regarding ticket, simply by replying to this mail or compose new message with subject "#ticketnumber(#SL101)'-'# is mandatory’.
Please use the ticket number for all the future communication.

Note: To Get Supportlens Mail Service Features Details
Please Mail to alert@glensserver.com with Subject: #SupportLens_Help

Contact Us: Call our IVR assistance at 7291000123 and choose option 1 to reach our team in case of any issues.

Generated by SupportLens
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@ Zimbra: Fwdl: SupportLensiTickst Created: SL63747 - Google Chrome -

23 mail.anjanicement.com/public/launchNewWindow.jsp?skin=harmany&localeld=en_US&full=1&childld=12

Close Reply Reply to All Forward De - - Actions

Fwd: SupportLens:Ticket Created: SL63747 23 November, 2023 18:30

@ From: [ "m.durgaprasad” <m.dt anjanicement.com> |

To: ("suresh® <suresh@knowledgelens.com> |

Cc: \:"dss.auun“ <dss.auun@amamcement.com>:l l:"g.ch\ranjaavi" <'\0'\33@anjan|cemenl.cum>:\ \:glenssuppon kr rclrn:l l:alart@glensservev.com :\

Dear Sir,

QOur Kiln 1 & 2 RABH So02, NOX data not upleading to CPCB website from months as per intimation CPCB office from Chennai we checked our side and found ck. we are raise
the ticket ( SupportLens:Ticket Created: SL63747 18 Nov) but till date problem net resolved. So we request you to kindly advice to concern sort out the issue.

Regards

M.Durga Prasad
Sr.Mgr - Inst
Meb: 7382609526

From: "alert" <alert@glensserver.com>

To: APCLD, "g.chiranjeevi" <g.chiranjeevi@anjanicement.com>, glenssuppori@knowledgelens.com
Sent: Saturday, November 18, 2023 8:59:39 PM

Subject: SupportLens:Ticket Created: SL63747

Hi,

A Support Lens ticket has been raised on behalf of you.

H £ Type here to search of i@*t O 7 ENG

@ Zimbra: Supportlens:Ticket Created: SL64567 - Google Chrame -
23 mail.anjanicement.com/public/launchNewWindow,jsp?skin=harmeny&localeld=en_US&full=18childid=13 @
Close Reply Reply to All Forward D - hd Actions ¥
SupportlLens:Ticket Created: SL64567 7 December, 2023 09:23
% From: (“SupportLens” <alert@glensserver.com> |
To: (APCLD ) (*g.chiranjeevi <g.chiranjeevi@anjanicement.com> | [ glenssuppart@kno om )
Hi,

A Support Lens ticket has been raised on behalf of you
Thank you so much for reaching out! We've received your service request, and we just want to let you know that we'll be working on it. You'll hear back from us soon.

TicketNo: SL64567

Title: Data Not Uploading-PC

Issue Category: Data Not Uploading

Industry name: Others

Description: Sir, data not uploading from yesterday 6:45pm onwards, our side network is ok but data not uploading pls check it
Due Date: 2023-12-09 09:28:56

Add comment regarding ticket, simply by replying to this mail or compose new message with subject "#ticketnumber(#SL101)'-'# is mandatory’.
Please use the ticket number for all the future communication.

Note: To Get Supportlens Mail Service Features Details
Please Mail to alert@glensserver.com with Subject: #SupportLens_Help

Contact Us: Call our IVR assistance at 7291000123 and choose option 1 to reach our team in case of any issues.

Generated by SupportLens
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@ Zimbra: SupportLens:Ticket Created: SL64770 - Google Chrome - x
25 mail.anjanicement.com/public/launchNewWindow.jsp?skin=harmeny&localeld=en_US&full=18&childld=14 @
Close Reply Reply to All Forward De hd M Actions =
SupportlLens:Ticket Created: SL64770 11 December, 2023 1402
@ From: [ "Supportlens” <alert@glensserver.com> |
To: (APCLD | (*g.chiranjeevi® <g.chiranjeevi@anjanicement.coms | ( glenssupport@kno om )
Hi,

A Support Lens ticket has been raised on behalf of you.
Thank you so much for reaching out! We've received your service request, and we just want to let you know that we'll be working on it. You'll hear back from us soon.

TicketNo: SL64770

Title: Device Configuration/Updation-Parameter Configuration

Issue Category: Device Configuration/Updation

Industry name: Others

Description: SIR KILN-1 S02,NOX DATA LOGGER NOT WORKING SO NEW DATA LOGGER CONFIGURATION AND PARAMETER CONFIGURATION
Due Date: 2023-12-13 14:07:46

Add comment regarding ticket, simply by replying to this mail or compose new message with subject "#ticketnumber(#SL101)-'# is mandatory’.
Please use the ticket number for all the future communication.

Note: To Get SupportLens Mail Service Features Details
Please Mail to alert@glensserver.com with Subject: #SupportLens_Help

Contact Us: Call our IVR assistance at 7291000123 and choose option 1 to reach our team in case of any issues.

Generated by SupportLens

H £ Type here to search of i@\’t T ENG

@ Zimbra: Supportlens:Ticket Created: SL64389 - Google Chrame - x
25 mailanjanicement.com/public/launchNewWindow.jsp?skin=harmony&localeld=en_US&full=18&childid=15 a
Close Reply Reply to All Forward Delete - v Actions ¥
SupportLens:Ticket Created: SL64989 16 December, 2023 08:35
@ From: [ “Supportlens” <alert@glensserver.com> |
To: (APCLD | [ g chiranjeevi* <g.chiranjeevi@anjanicement.com> |  glenssupport@kno; om |
Hi,

A Support Lens ticket has been raised on behalf of you
Thank you so much for reaching out! We've received your service request, and we just want to let you know that we'll be working on it. You'll hear back from us soon.

TicketNo: SL64989

Title: Data Not Uploading-PC

Issue Category: Data Not Uploading

Industry name: Others

Description: SIR, SOME PARAMETERS DATA NOT UPLOADING DUE TO CONVERTER SOME CHANNELS PROBLEM,SO CONFIGURE IP TO NEW CONVERTER AND ADD PARAMETERS FOR CHANNELS
Due Date: 2023-12-18 08:41:04

Add comment regarding ticket, simply by replying to this mail or compose new message with subject "#ticketnumber(#SL101)'-'# is mandatory’.
Please use the ticket number for all the future communication.

Note: To Get Supportlens Mail Service Features Details
Please Mail to alert@glensserver.com with Subject: #SupportLens_Help

Contact Us: Call our IVR assistance at 7291000123 and choose option 1 to reach our team in case of any issues.

Generated by SupportLens

ﬂ 2 Type here to search o h‘@“t
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ANNEX URE - .
From: dss.arjun@anjanicement.com [mailto:dss.arjun@anjanicement.com] ‘
Sent: 21 March 2024 11:03
To: vlaxmi cpcb <vlaxmi.cpcb@nic.in>
Cc: nvr <nvr@anjanicement.com>; Nithianandan.R <nithianandan.r@chettinadcement.com>
Subject: Issues Solved - w.r.t additional affidavit filed before Honoura ble NGT - Anjani Portland

Cement Limited-Reg
Dear Madam,

In continuation to the trailing mail, We would like bring your
kind attention on the progress of two issues mentioned in

the additional affidavit filed before Honourable National
Green Tribunal ( Southern Bench) Dt. 02.12.2023 for the
application 112 Of 2023 are as follows.

1.Missing data of RABH-RAW MILL-SOZ & NOX data 1s missed at
RTDMS CPCB portal from 18%h May 2022 to Dec 2023

Missed data for the mentioned period is now filled at CPCB
RTDMS server by our TPDS (M/s. Knowledge Lens-A Rockwell
Automation Company). Data gap filled by using the data
transmitted to TSPCB server during the mentioned period.
Screen shot from CPCB RTDMS server showing the missed data is
attached.

2 Particulate Matter (PM) connected to Stack 1 70TPH COAL
FIRED BOILER:

Alerts were raised in this stack as Prescribed standard
inadvertently mentioned as 30 mg/ Nm?. Now Prescribed standard
value of Stack 1 70TPH COAL_ FIRED_BOILER is changed from 30
mg/ Nm3 to 50 mg/ Nm3 in CPCB RTDMS server. please find
screenshot attached showing the standard as 50 mg/nm3 in CPCB
RTDMS server.

For Anjani Portland Cement Limited

D S S Arjun

Environment Department
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ANNEXURE -D
From: "g.chiranjeevi" <g.chiranjeevi@anjanicement.com>

To: "cems cpcb" <cems.cpcb@nic.in>, "rtdmsapproval1 cpcp”
<rtdmsapproval1.cpcb@gov.in>, "itdiv cpcb"” <itdiv.cpcb@gov.in>

Cc: "dss.arjun" <dss.arjun@anjanicement.com>, "m.durgaprasad"
<m.durgaprasad@anjanicement.com>

Sent: Thursday, 14 March, 2024 15:17:16

Subject: Changes in RTDMS Portal-Anjani Portland Cement Ltd-02TS272-Reg.

Dear Sir/Madam,

Please rectify few issues in our industry (02TS272) (Category Cement) (Anjani
Portland Cement Limited, Suryapeta, Telangana) details in RTDMS CPCB server.

1. Limit for Stack_1_70TPH_COAL_FIRED_BOILER PM parameter is mentioned
incorrectly in RTDMS Portal as as 30 mg/Nm3, the approval was obtained with
a prescribed limit of 50mg/Nm3(as per SPCB Consent For Operation) but in the
portal it is being mentioned as 30 mg/Nm3 due to this issue, exceedance alerts
are being generated unwantedly, so kindly request to look into the issue and
change the limit accordingly in the portal.

Note: refer for screen shot
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2. Few parameters 7 Stacks which were displaying first in the RTDMS CPCB
portal (Stack_7 Cement Mill-1, Stack _9 Cement Mill-3, Stack_6 Coal Mill-2,
Stack_3 Cooler 1 ESP, Stack_4 Cooler 2 ESP, Stack 1 Kiln 1 RABH, Stack 2 Kiln 2
Raw Mill RABH) are duplicated without data transmitting (may be continuing
from old data transmitting server (Yokogawa ), to be removed, as delay in
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transmitting alerts are generating due to this reason. (these duplicated stacks
were not transmitting to GLENS server (https://glens.glensserver.com/). Also
note that we have got approval for 11 stacks & 1 effluent station, but in
RTDMS it was showing as stations 19, (may be due to these duplicated 7
stacks), kindly check and update by removing duplicated parameters.

Please refer attached screenshots of stations showing in RTDMS

Please find attached approval sheet where mentioned standard limit of CPP along
with number of stations.

Thanks & Regards
G Chiranjeevi Reddy
7382609530

From: "nvr" <nvr@anjanicement.com>
To: "cems cpcb" <cems.cpcb@nic.in>
Cc: "archituprit cpcb" <archituprit.cpcb@nic.in>, "itdiv cpcb” <itdiv.cpcb@gov.in>,
"sherlina narayanan" <sherlina.narayanan@rockwellautomation.com>, "rajasekar r"
<rajasekar.r@rockwellautomation.com>, "dss.arjun" <dss.arjun@anjanicement.com>
Sent: Monday, 4 March, 2024 17:31:18

Subject: Limit Change in RTDMS Portal-Anjani Portland Cement Ltd-02TS272-Reg.

Dear Sir/Ma'am,

With reference to the above mentioned subject it is to inform that the limit for
Stack_1_70TPH_COAL_FIRED_BOILER PM parameter is mentioned incorrectly in RTDMS
Portal, the approval was obtained with a prescribed limit of 50mg/Nm3 but in the portal it is
being displayed as 30 mg/Nm3 due to this issue the exceedance alerts are being generated
unwantedly, so we kindly request to look into the issue and change the limit accordingly in
the portal.

Attached old approval sheet and screenshot for reference.
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CONSENT & HWA ORDER (AUTO RENEWAL) — RED CATEGORY

Consent Order No:TSPCB/AUTO RENEWAL/CFO/RO-NLG/HO/2021 Date:06.11.2021

Sub: TSPCB — M/s. Anjani Portland Cement Ltd. (16 MW Coal based Power
Plant), Sy.No. 226, Chinthalapalem (V&M), Suryapet District - Auto Renewal
of Consent for Operation & HW Authorization — Order issued — Reg.

Ref: 1) Board Resolution No, 26 and circular dt. 19.11.2015 & 08.12.2015
2) CFO & HWA order No. TSPCB/ RCP/NLG/ CFO&HWM/HO/2016-
2512 Dt. 22.12.2016 with a validity upto 30.11.2021
3) Industry’s online application no.1030, dt 28.10.2021 for Auto Renswal of
CFO & HWA along with Self Certification & Bank Guarantee.
4) EE, R.O. Nalgonda mail dt. 30.10.2021.

Ak

1) The Board hereby renews the Consent for Operation (CFO) and Hazardous \Waste
Autharization (HWA) of the industry, issued vide reference 2" cited, for a period upto
30.11.2026 under Section 25/26 of the Water (Prevention and Control of Pollution) Act, 1974
and Section 21/22 of the Air (Prevention and Control of Pollution) Act, 1981 and rules made
thereunder, Renewal of Authorization under Rule 6(2) of the Hazardous and other Wastes
(Management and Transboundary Movement) Rules, 2016.

2) This consent is issued under the Auto Renewal System of the Board as per the circulars
vide reference 1% cited and as per the self certification submitted by M/s. Anjani Portland
Cement Ltd. (16 MW Coal based Power Plant), Sy.No. 226, Chinthalapalem (V&M),
Suryapet District vide reference 3° cited.

3) All the conditions stipulated in CFO & HWA order dt. 22.12.2016 will remain same. The
Board reserves its right to review, modify, revoke conditions and vary the validity period of
the CFO& HWA of the industry.

4) In case of any false certification, non-compliance of conditions / directions and deficiency in
furnishing the information by the industry, the Board can-withdraw the auto renewed consent
and take action under provisions of relevant Acts & Rules including forfeiture of the Bank
Guarantee submitted by the industry for Rs. 3,64,500/- (BG No. 021GT01213000001, HDFC
Bank Ltd, Banjara Hills) dt.27.10.2021 with validity for a period upto 30.11.2026.

5) The industry either paying annual fee or total fee for Consented period, shall pay the
balance fee as per the revised rates as applicable from time to time.

6) Under auto renewal system, the industry shall apply atleast 30 days before the expiry of the
existing consent order for further renewals.

Sd/-
MEMBER SECRETARY

To

M/s. Anjani Portland Cement Lid.,
(16 MW Coal based Power Plant),
Sy.No. 226, Chinthalapalem (V&M),
Suryapet District

Copy to:
1. The JCEE, Zonal Office, R.C. Puram for information and necessary action.
2. The E.E., Regional Office, Nalgonda for information and necessary action.

HIT.C.F.B.OMI

ENGINEER
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Paryavarana Bhavan, A-3, Industrial Estate,
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W Ph: 040-23887500 |
_ . : Fax: 040- 23815631

Website: tspch.egg:gov.in |

CONSENT & AUTHORISATION ORDER

//BY REGISTERED POST WITH ACKNOWLEDGEMENT DUE//

Consent Order No : TSPCB /RCP/NLG/CFORHWM/HO /2016 2512 Date:22.12.2016

Consent Order for Existing/New or altered discharge of sewage and/or trade effluents/outlet under
Section 25/26 of the Water (Prevention & Contrel of Pollution) Act, 1974 and amendments thereof,
Operation of the plant ander section 21 of Air (Prevention & Control of Pollution) Act 1981 and .
amendments thereof and Authorization / Renewal of Authorization under Rule 6 of ths Hazardous and
,/C Gthg Wastes (Management and Transboundary Movement) Rules, 2016 & Amendments thereof.
AL _ . : . _
«.'F‘)?., ONgENT is hereby granted under section 25/26 of the Water (Frevention & Control of Pollution) Act,
3\\1_}_.149‘?4, under sectien 21 of Air (Prevention & Contrel of Pollution) Act 1981 and Authorization under
L2577 the provisions of Hazardous and Other Wastes (Management and Transboundary Movement) Rules,
2016 (hereinafter referred toas ‘the Acts’, “the Rules’) and the rules and orders made there under to:

M/s. Anjani Portland Cement Ltd.,
{16 MW Coal based Power Plant),
Sy.No.226, Chintalapalem (V},
Mellacheruvu (M},

Suryapet District,

E-mailid: pgr@anjanicement.com

(hereinafter referred to as 'the Applicant’) authorizing to operate the industrial plant to discharge the
effluents from the outlets and the guantity of Emissiens per hour from the chimneys as detailed

below.

i) Water Pollution:
["Qutlet Description of outlet { Max Daily Method of Treatmentand
| No. Discharge Disposal -

1. | Cooling Tower Blow Down - 15 KLD 88 KLD
+ Boiler Blow Down - 15 KLD + DM
& RO Reject- 50 KLD

After treatment in ETP, shall be
used for dust suppression, Ash
conditioning, service purpose &
green belt development within the
l remises.

=2 lDomesﬁ.&: 8 KLD TAfter lreatment in STP, shall be |
' ] : |

used for green belt development.

ii) Em.isslons‘rfrem chimneys:

Chimney Description of Chimney \ Emission Rate
No. .

1. Attached to 70 TPH Coal Fired Boiler ] - J

| S

iiif) HAZARDOUS WASTE AUTHORISATION (FORM - 11) [See Rule 6 (2}] of Hazardous and
Other Wastes (Management and Transboundary Movement) Rules, 2016 &
Amendments thereof):

1. Number of Authorizaticnand date of issue: TSPCB/RCP/NLG/ CFO&HWM/HO/2016-
Date : 22.12.2016.
2 Reference of Application: Reference No. LRGO2700593853CF0 dt.24.10.2016.
‘ page 1of 8
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3. M/s.Anjani Portland Cement Ltd,, (1.6 MW Captive Power Plant), Suryapet District, is
hereby granted an authorisation to operale a facility for collection, reception, storage,
transpert and dispesal of the following wastes with quantities as below:

» HAZARDOUS WASTES WITH RECYCLING OPTION:

5. | Name of the Stream Quantity Disposal Option
No. | Hazardous Waste
( 1. ! Waste 0il/Used Oil | 5.1 ofSchedulel | - - | Sentto Authorised Wate Oil |
! ( [ Reprocessors |

This consent order is valid for generation of Electrical Power along with quantity mentioned
below:

E §.No Product Quantity
-3 Power ' 16 MW

(Fuel :- Imported coal (100%) - 244 TPD .
- or
Indian coal (100%%) - 396 TPD
or
Blended coal {(Imported coal (70%) - 192 TPD
+ Indian coal (30%) - 83 TPD)} - 275 TPD).

——

This ordler is sukject to the provisions of “the Aets’ and the Rules” and amendments made thereunder
and further subject to the terms and conditions incorporated in the schedule &, B and C enclosed to
this order.

This combined crder of Consents and Authorization is valid for a period ending with the 30w day of
November, 2021, ! :

5d/-
MEMBER SECRETARY
To
M/s. Anjani Portland Cement Ltd.,
(16 MW Coal based Power Plant),
Sy.No.226, Chintalapalem (v},
Mellacheruvu (M),
Suryapet District.

Lopy to:

1. The JCEE, Zonal Office, RCPuram for informasion and necessary acticn.
2. The EE, Regional Office, Nalgonda for information and necessary action. -
3. The SEE, {Cess), TSPCB for information,

//TEEB.O//

,ﬁyfiromﬁmer

e ™ P~
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The applicant shall make applications through Online for renewal of Consent (under Water and
Atr Acts) and Authorization under HWM Rules at least 120 days before the date of expiry of this
order, along with prescribed fee ander Water and Air Acts for obtaining Comsent & HW

Authorization of the Board and detailed cornpliance of CFO conditions.

Any person aggrieved by an order made by the State Board under Section 25, Section 26, Section
97 of Water Act; 1974 or Section 21 of Air Act, 1981 may within thirty days from the date on
which the crder is communicated to him, prefer an appeal as per Andhra Pradesh Water Rules,
1976 and Afr Rules 1982, to such authority (hereinafter referred to as the Appeliate Authorily)
constituted under Section 28 of the Water(Prevention and Control of Pollusion) Act, 1974 and
Section 31 of the Air(Prevention and Contral of Pollution) Act, 1981,

“The industry may explore the possibility of tapping the solar energy for their energy

requirements.

The industry shall immediately submit the revised application for consent to this Board in the
event of any change in the raw material used, processes employed, quantity of trade effluents &
quantity of emissions etc.

a) All the fugitive emissions shall be contrailed with proper measures.

b) The applicant shall also install the equipment such as wind speed recorder, wind direction
recorder. .

The applicant shall not change or alter either the quality or the quantity oT the rate of the
discharge or the route of discharge and shall not.change or alter either the prescribed quality or
thetate of emission without the previous written permission of the Board.

_The applicant shall, not later than 20 days from the date ofissue of this consent order, certify in
writing to the Board that the applicant has installad or provided for an alternative electric power
source sufficient to operate all facilities instaliad by the applicant, to comply with the terms and
conditions of this consent. In absence of alternative eleciric power source sufficient to operate
all facilities installed by the applicant, to comply with the terms and conditicns of this consent,
production shall be stopped.

Any up-set condition In any plant/plants of the industry, which result in, increased effluent
discharge and/ or-violatien of standards stipulated in this order or the emission of any Air
Pollutant into the environment in excess of the standards lzid down by the Board, occurs or is
apprehended to occur due to accident, or other unforesecn act or gvent, the person-in-charge of
the premises. from where such discharge / emission occurs or is apprehended to occur shall
forthwith intimate the fact of such occurrente or the apprehension of such pcourrence to this
Board, by fax / emailunder intimation to the Collector and District Magistratz.

[n case of such episodal discharges / emissions mentioned in item 6 abave, the industry shall
take immediate action to bring down the discharge / emission below the limits prescribed in this
prder.

A good house keeping shall be matntained both within the factory and in the premises. All
hoods, pipes. valves, sewers and drains shall be leak preof. Floor washings shall be admitted into
the effluent collection system oaly and shall not be-allowed to find their way into storm drains or
Open areas. | .

(a) The industry shall carryout analysis of waste water discharges or emiss'u)ris through
chimneys, for the parameters meéntioned in Schedule ~ B of this order at regularintervals.

b The industry shall maintain following recerds to accessible to the Board, whenever required.

1. Analysisreports of waste water/ emissions.
2. Logbook for operation of poilution control systems.
3.,  Inspectionbook.

Separate power connection with ensrgy meter shall be provided for the Pallution Control
Equipments and record of power consumption and ehemicals consumption for the operation of
pollution cantrol equipment shall be maintained separately.

The applicant shall comply with the directives/ordersissued by the Board in fhis orderand atall
subsequent times withoutany negligence on his part. The applicant shall be liable for such legal
action against him as per provisions of the Law/Act in case if non-compliance of any
order/directive issued at any time and/or viclation of the terms and conditions of this cansent
order.

The applicant shall furnish to the visiting officer and / or the Board any information regarding
the construction, installation or operation of the effluent treatment systemn / air pollution

Fage 3 of 8
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control equipment / secured Storage area of Hazardous Waste and such s<hey particulars as may
be pertinent for preventing and cantrolling poliution.

The industry is liable to pay compensation for any environmental damzge caused by it, as fixed
by the Collector and District Magistrate as Clvil liability.

All the rules & regulations notified by Ministry-of Environment and Forests, Government of India
in respect of management, handling, transportation and storage of hazardous chemicals and
wastes shall be followad. '

All the rules & regulations notified by Ministry of Law and Justice, Covernment of Tndia
regarding Public Liability Tnsurance Act, 1991 shall be followed.

The cccupier shall educate the worlkers and nearby public of possible accidents and remedial
nI2asures.

For any accident or spillage of hazardous wastes causing damage to the Environment, the
otcupier or the transporter as the case shall be held responsible.

In case of closure of industry, the un-used/not consumed raw materials falling under the
category of Hazardous Chemicals and mentioned in Manufarture, Storage and Import of
Hazardous Chemicals Rules, 1989 and Amendment Rules, 2003 shall be removed and sold to
other units within 90 days from the date of closure to preventany possibility of occurrence of an
accident. In case the above hazardous chiemicals have lost their properties originally acquired,
then they shall be treated, as Hazardous Waste and they shall be diszosad off only to the
agencies authorized by APPCE in a safe manner.

The occupier shall prepare/update Emergency preparedness plan for safe handling of hazardous
waste from time to time and submit the same to APPCB. Emergency preparedness plan must be
implemented tmmediately whenever there is fire, explosion or release of hazardous waste or
hazardous waste constituents, which could endanger te human health or environment.

Packaging, labeling and transportation of Hazardous Wastes shall be in accordance with the
provisicns of the rules jssned by the Central Govt, under the Motor Vehicles Act, 1988 and other
guidelines issued from time to time, The packaping and labeling shail be based on the
composition and hazardous constituent of the waste, however all Hazardous Waste containers
shall be provided with a general label,

The driver who transports Hazardous Waste shall be well acguainted about the prn&edure to be
followed in case of an cmergency during transit The transporter shall carry a Transport
Emergency (TREM) Card (as given i the guidelines for management and handling of hazardous
wastes] duly filled by the Hazardous Waste gencrator.

No Hazardous Wastes shall be mived with any other wastes or shall be discharged toacommon,
otherinternal, external sewerage or other drainage system without prior approval of APPCB,
IFHDPE bags are used for storing Hazardous Wastes, it shall be-ensured +hat they are perfactly
sealed mechanically or double hot sealed. If MS/HDPE bags or drums are used for storing
Hazardous Wastes, these drums / bags shall be ensured that they zre perfectly sealed.

The person Authorized shall not rent, lend, sell, transfer their industrial premises without
obtaining prior permission of the State Pollution Control Board.

Any authorization change in personnel, equipment as working condition as mentioned in the
application by the person authorized shall canstitute a breach of his Autharization, :
The industry shall comply with the provisions of Batteries (Manageme:t &'Handlingj Rules,
2001.

The industry shall put up twao sign boards (6x4 ft. each) at publicly visible places at the main
gate. The first sign board shall provide information on specific conditions of CFO and Hazardous
Waste Authorization. The second sign board shall display online data on guantity and nature of
hazardous chemicals being used in the plant, as well as water, air emissions and solid waste
generated within the factory premises.

The applicant shall exhiibit the Consent & HW Authorization order of the Board in the factory
premises al a prominent place for the iformation of the Inspecting officers of the different
departments.

Nane A
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1.

2.

5.

Notwithstanding anything contzined in this conditional letter or consent, the Board herehy
reserves the right and powers under Section 27(2) of the Water (Prevention & Control of
Pollution} Act, 1974 and its amendments thereof and under Section 21 of the Air (Prevention &
Contrel of Pcliution) Act, 1981 and its amendments thereof to review any and/or all the
conditions imposad herein above and to make such variations as deemed fit “or the purpose of
the Acts by the Board.

The Authorization issued under Hazardous Waste (Management, Handling & Transboundary
Movement) Rules, 2008 and its amendments thereof, shall comply with the provision of the
Environment (Protection) Act, 1986.

The effluent discharged should not contain constituents in excess of the tolerance limits
prescribed below.,
Outlet Parameter Limiting Standards
L pH 6.50 - 8.50
Total'Suspended Solids (at 103 - 1057 C) 100 mg/l
0il and Grease 10 mg/l
Freeavailable Chlorine | 0.50 mg/1
Copper (Total) 1.0 mg/l
Iron (Total] 1.0 mg/1
Phasphate (total) 5.0 mg/l
Zinc 1.0 mg/l
Chromium Total i ) 0.2 mg/l
Phasphate 5.0 meg/l

The in"dus-n'y should take steps to reduce water consumption to the -extent possible. and
_consumption should NOT exceed the quantities prescribed below:

S.No Purpose Quantity-in KLD
4 Cocling SOKLD
Z. | RO Plant/DM Plant/ Boiler Feed 100 KLD
‘ Total 150 KLD

The industry shall reduce the specific water consumption upto maximum of 3.5 m3/ MWh within a
period of two years from the date of publication of the Notification issued by the Ministry of
Environment. Forests & Climate Change, Govt. of India, vide S.0. No. 3305 (E), dt07.12.2015,°
under the Environment (Protection) Rules, 1986.

The industry shall file the water cess returns in Form-[ as required under section (5) of Water
(Prevention and Control of Pollution) Cess Act, 1977 on or before the 5th of every calendar month,
showing the quantity of water consumed in the previous month along with water meter readings.
The industry shall remit water cess as per the assessment ordersas and when issu=d by Beard.

The emissions shall not contain constituents in-excess of the prescribed limits mentioned below.
Chimney | Parameter I Emission Standards (in mg/NM?)
No.

1 Particulate Matter 50 mg/Nm?
Sulphur Dioxide 600 mg/Nm?3

(s0:2)*
Oxides of Nitrogen 300 mg/Nm?

(0"
Mercury (Hg}* 0.03 mg/Nm?

Page50f2
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* - The industry shall meet the limits stipulated by the Board for the above parameters within
a period of two years [rom the date of publication of the Notification issued by the Ministry of
Envirenment, Forests & Climate Change, Govt. of India, vide S.0. No. 3305 (E), de07.12.2015,
under the Environment [Protection) Rules, 1986.

The industry should comply with ambient air quality standards of PMs (Particulate Matter size
less than 10pm) - 100 pg/ m% PMas (Particnlate Matter size less than 2.5 um) - 60 pg/ m?; SOz -
80 g/ m*; NOx- B0 pg/m?, outside the fartory premises at the periphery of the industry.

Standards for other pavameters as mentioned in the Nafional Ambient Air Quality Standards
CPCB Netification No.B-29016/20/90/PCI-I, datad 18.11.2009

Noise Levels: Day time (6 AMto 10 PM) - 75 dB (&)
~ Nighttime (10 PMto6 AM)-70d3 (A).

The induswy shall operate ESP for the Boiler so as to meet the Board standards and avoid Air
Pollution in the surrounding areas.

The industry shall install Bag Filters & other Air Pollution Control Equipment at belt conveyer
junction towers, fly ash silo top, bottom ash silo top etc. regularly, 5o as to meet thé Board
standards and avoid Air Pollution in the surrcunding areas. The industry shall maintain dry fog
system atvarious dust generation sources to avoid fugitive dustemissions. .

The indus:ry shall stere coal in closed sheds only and take necessary measures at coal storage avea
to aveid Alr Pollution Prohlems within the premises and in the surrounding areas. The industry
shall ensure that huge coal stocksare not piled up openly.

The industcy shall transport the coal in trucks provided with close enclosures to prevent dust
nuisance in the surrounding areas due o fugitive dust emisstons during transport.

The industry shall construct & maintain CC roads in their premises to avoid fugitive emissions.

The industry shall provide & operate mechanical sprinklers in all dust generating areas like Coal
yard etc., to-control fugitive emissions,

The industry shall maintain records for dry ash collection, handling, storage and utilization of
100% of Ash generated. The industry shall utilize Fly Ash & Bottom Ashin Cement process.

The industry shall comply with the Notifications issued by Ministry of Environment & Forests,
Govl ofIndia en Utilization of Fly Ash generatad from Thermal Power Plants,

The industry shall treat the domestic effluents in the STP of Cement Plant and utilize for green belt
development within the industry premises.

The industry shall treat the DM plant regeneration water, softener water, RO Back Wash, Boiler &
Cooling Tower Blow Downs ete., to the Board standards. The treated efMuznts shall be utilized for
dust suppression, ash quenching, covling purpose and onland for planiztion within the piant
premises,

The industry shall not discharge any waste wateroutside the plant premises.

The industry shall mainfain good houseleeping within the plant premises.

The industry shall comply with the stipulations and conditions prescribed in the CFE Order.

The industry should develop and maintam green belt all along the boundzary of the industry and
other vacant places. The industry shall take up extensive plantation under the Haritha Haram
program o: the State Geverament.

The industry shall comply w'th the Task Force directions issued from time to time.

The industry shall connect the Online Continuous Stack Emission Monitoring Systems (OCSEMS)
to the Welisite of CPCB & TSFCB. :

The industry shall provide & connect the Online Effluent Quality Monitoring System (OEQMS) for
the Power Plant for monitoring of pH, Temperature & TSS to the Website of CPCB & TSPCB.

The industry shall comply with emission standards stpulated by the MoEF for the captive power
plant. .
The industry shall provide adequate space for installation of Flue Gas Desuzlphucization (FGD), if
reguired at later stage, as stipulated by the Board in the CFE Order.

Theindustiy shall make interlocking arrangeinents between APCE & fuel fezding system.

The industry shall provide & operate separate Digital Flow Meters with nzcessary pipeline for
assessing the quantity of water used for each of the foliowing puupeses: :

Deewn & nf0




a. Industrial cooling, beiler feed: 24

b. Domestic purposes. -

. Processing whereby water gets poliuted and pollutants are easily biodegradable.

d. Processing, whereby water gets polluted and pollutants are not easily bizdegradable,

27. The industry shall maintain the following records and the same shall be made available to the
Board Officials during the inspection. ' :
a. Daily production details.
b. LogBooks for pallution control systems.
c. Daily Fly-Ash generation and sentto Cement Plant for utilization.

29, The industry shall provide Rain Water Harvesting (RWH) structures within the plant site.

29. The applicant shall submit Environment Statement in Form V to the Regional cffice before 30th
September of every year asper Rule No.14 of E(P) Rules, 1986 & amendments thereof

a0, The conditions are stipulated in this order is withaut prejudice to rights and contentions of this
Board in any Hon'ble Court of Law. )

SCHEDULE-C
[ see rule 6(2)]
[ CONDITIONS OF AUTHORISATION FOR OCCUPIER OR OPERATOR HANDLING HAZARDOUS
WASTES ]

A. General conditions of Authorization:

1. The authorized person shall comply with the provisions of the Environment
(Protection) Act 1986, and the rules made there under.

2. The autherization or its renewal shall be produced for inspection at the request of an officer
authorized by the State Poliution Control Board.

3. The person authorized shall not rent. lend, sell, transfer or otherwise transport the Hazardous
and other wastes except what is permitted through this authorization.

L

Any unauthorized change in personnel, equipment or working conditions as entioned in the
application by the person autharized shall constitute a breach of his authorizatiom )

5. The  person authorized  shall  implement — Emergency Response  Procedure
(ERP) for which this authorization is being granted considering all site specific possible scenarios
such as spillages, leakages, fire etc, and their passible impacts and also carryout maock drill in this
regard at regutar mterval of time. :

6. The person authorized shall comply with the provisions outlined in the Central Pollution Control
Board guidelings.on “Implementing Liabilities for Environmental Damages due to Handling and -
Disposal of Hazardous Waste and Penalty”.

Itis the duty of the authorized pe:‘z{cﬂ to take prior permission of the State Pollution Control Board
ta close down the facility.

bl

8. The Hazardsus and other waste which gets generated during recycling or reuse or recovery or ’
pre-processing or utilization of imported Hazardous or other wastes shall be treated and disposed
of as perspecific conditions of authorization.

‘9. The importer or exporter shall bear the cost of import or export and mitigation of damages if any.
10. Anapplication for the renewal of an authorization shall be made as laid down under the Rules.

11. Any other conditions for compliance as per the Guidelines issued by the Ministey of Environment,
Forest and Climate change or Central Pollution Control Board from time to time.

12. Annual return shall be filed by june 30* for the period ensuring 31 March of the year.
B. Specific Conditions:

1. Theindustry shall give top priority for waste mininiization and cleaner production practices.

Page 7 of 8
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The industry shall not store Hazardous Waste for more than 90 days as per the Hazardous and
other Wastes (Management and Transbhoundary Movement) Rules, 2016 and amendments thereof.

The industry shall stere Used / Waste Qil and Used Lead Acid Batteries in a secured way in their
premises till its disposal,

The industry shall not dispose Waste oils to the traders and the same shall be disposed to the
authorized Reprocessors/ Recyclers.

The industry shall disposa Used Lead Acid Batteries to the manufacturers / dealers on buyhack
basis. : )

The industry shall notdispose spent solvents / mixed spent solvents to the traders,

The industry shall take necessary practical steps for prevention of oil spillages and carry over of
oil from the premises.

The industry shall maintain 6 copy manifest system for transportation of waste generated and a
copy shall be submitted to Board Qffice and concerned Reglonal Office.

- The industry shall maintain good house Keeping & maintain proper records for Hazardous Wastes

stated in Authorization.

The industry shall maitain proper Records for Hazardous Wastes stated in Authorization in
FORM-3 ie, quantity of lucinerable waste, land disposal waste, recyclable waste etc, as per Rule
20(1) and file Annual Returns in Form- 4 as per Rule 20(2) of the Hazardous and Other Wastes
(Management and Transboundary Movement) Rules, 2016 and amendments thereof.

The industry shall dispose of e-waste to the authorized recyclers only.

The industry shall submit the condition wise compliance report of the canditions stipulated in
Schedule B & C of this Order on half yearly basis to Board Office, Hyderabad and concerned
Regional Cffice.

Sd/-
MEMBER SECRETARY

M/s. Anjani Portland Cement Ltd,,
(16 MW Coal based Power Plant),
Sy.No.226, Chintalapalem (V},
Mellacheruvu (M),

Suryapet District.

//TLEB.O//

;'g;wimnmental Englneer
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